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. REVIEW APPLICATION NO )
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CONT. PETITION NOo

(J.A. NO,

APPLICANT(S)
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VERSUS
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RESPINDENT(S)

C/(Mvmm; up-se 1 O/Lg

Advocate for thes

t | o o Q’W Pﬁwﬁcﬁm

Appli-ant.

Advocata for the

',,j Respondants
L5 . L -
L /law & 45‘@,
] ' 1 !
Office Note g f Court Orders- I
R - _4 .
i 1 . : . :
{(, i~‘75“’ | 1841495 | ‘This application is received
— i (i) tby post, Tha applicant is presently
1 t ' ‘ .
ted at Imphal. He has prayed for
/M.s Mplaea[con ' - aPos
!

15 +l leap ,éf P"‘s‘f}nym»evn
aLc»nfMIb J PO N
@R 55 FE « chated 15»11"74
‘%{\ RS- LfT%/‘ dTSIT tﬂia Ls :

- i £;uuyyvtﬂ-7/b3 /fT'Cﬁﬁ}ﬁ”S:
: éﬁw quoﬂﬁ ﬁg‘ vﬁﬁT”;‘“é;‘:

L and 4aw2m
Dommelh - EWE
29731394;3%9 <ot ‘

; | 37} /gr9(

Deputy Reglstrar (dJd)
Sentral Admiuistrative Tribuam

hgtgﬂ/!bmch;
e\

Y

-~ B
- .

e e am e e e e e maa e e e em = ma e e e =
— - N

PR

|
' i
1
!

'hearlng of the application at Imphal.
ue think that for the purpose of

adm13810n we may not await the sitting
,of tha Bench at Imphal.,

! Paerused the appllCatlon.'Tha -

; applicantdhas indeed made very wide
aremmtl

' prayers. In a—semss his grievance

\seems tc be relating to the seniority

? and consequent non-considerstion for

+ selection for promotion to IAS, The

xquastion nesds consideration.

l

g The application is admitted,
' Issue notice to the respondents,
;Tualve wesks for written statement,
AdJourned to 24,4,95. If prior to
'that date sitting of the Bench is

. theld at Imphal the matter will be
- 11isted thereat on whatever date the
. 1Bench will be sitting. If there is

'no sitting held at Imphal till then,
tthen the matter be placed at

*
4,

-
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e . \%) ’Guuahati Tor. furthar .orders on the .

‘a.aforasaid date, 109. 24,4 95.

. } -
'1 Nr G. Sarma, laannad Addl;

,1C6.5.C4 sesks to appear “Por- ,
raspondant s No. 1 and 2, Notics,
houeve}, be directly issued to
respondents Noe.1 and 2, Mr Ge Samma
e :uill file his memo of appearance on
Jor Ao B g <y %QX/’ Z;:ii ;7:_:baha;f of raspondents No,1 and 2,
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“The applicant be conveyed tR;s
order at the address mentioned by

_——.4..-....¢-4£

1
' him. .
! : Vice=Chairmagn
kwuwéwﬁ”%m o , %p
2 oo Ceg  we ;_ nkm' - flember
ST AT
Eﬁgb z 2444-95<" * Counsel for thé applicant is
2\ () ebsent, M.G.Sharms Add),C.G.S.08%
- » 1 .
Ciﬁ”?’ oS b A . o 'for:?eSpondents 182, Nt.Pr:mode
~ C N e (ot - 'Ch.Singh for respondents No,3, Mr,P.C.
/’f t -5 A 7 . ‘ 1 ;

. Singh tenders affidavit in opposi-
| tion on behalf of respondent No.3.
b E : | It is taken on record, He is reques-
) ' M ' ted to forward a copy there.of to
! ' the applicant. Mr.G,Sharma Addl.C.G.
i S.C.' for the gespondents 1 & 2 states
: _. ! that he has/received any instruce-
/2,72 £_ 'tlons as regards filing of the
/( ML, 547 f C};ﬁ/ : ‘ ;affldavn: in reply. The O.A to be
: 1+ listed for hearing at Imphal in due
! dourSe. However,_llberty to the
' parties to apply for hearing at
Guwahati if so desired.
Inform the applicant accordingly. -

%E}yﬂ PKLN¢&> S%‘s4gg&&;&A~Aé; | Nég%%zf Vicéé%fi:;man -
Ty o e Y by Adcie, e

.
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~ — ' . The applicant has informed ihat-
e - 973/&(&\/—- L_W{ A
A S ' , by letter dated 18-4-95 that he desires

e , ‘ i the hearing of the O,A, at Imphal. Hence
A, 28 AV S L' the O,A, is adjourned with a direction

‘ . | that it may be listed for hearing at
%;/7:,_ | o e I Imphal as and when the Gircuit Sitting

| of the Bench will be held at Imphal,.

' ., o The applicant has also requested that
ATERS | the Gircuit Sitting may be held at
‘ .| Imphal in the month of June or month of

| M@M‘&‘M}—, e, Wn\‘&w Septembe:l.: 1995, onwards.$uch request cannot

.Q“:‘LHJL\AAQS~.&)’ Yi;b(bqtvl}~0Vb53 be accepisd an the.ap?llccnt.hantoll/.
( : | await the circuit sitting as and whendW1ll
./¥\J~\ ..\r@v{#—JL-’ B . be notified, The applicant be informed of

this order, Mr.G,Sharma Addl,C.G.S.C. -
is present and takes note of this order,

Nl \._

Vice~Chairman
I Frie. Lol oD o R |
Ave 3 £l lm Member .
y 7 | ' 24".2‘.57 : -Mr.G.Sarma, Addl.C.G.S.C. appearing ..
A . - : . '

.on -behalf of the respondents submits .,

".that - the case relates to Manipur. and .

b ag % - ) I the applicant is appearing. in person,,
w S N ﬁ r he has. not engaged any counsel.
\/ﬁl A 2 gv %O Therefore, according to Mr. Sarma the -~

&.' T ' ‘ " matter may be taken up at Imphal. Date
. - . ' ' . ‘e _
- 9 o will be notified later. -
_ ' Mgé%QT ’

Vice-Chairman

trd
y - g .
R prtnSon adfhtdonit - otV | S
l;°z\uvb§y5}"Gb‘mébFPbdQ— -gz3.9.97 Let this case be listed for /-

hearing at Imphal. Date will be noti-
fied later on. T

-Méé%éfr Vicesgggﬁégg;:,.
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counsel on behalf of the applicant
submits that some relevant records
should be produced by the State
Government, Manipur. There is no
representation on behalf of the
State Government, Manipur. Office
to issue notice to the State
Government Manipur, to the respon-
dent No.3 to produce relevant
records within 2 weeks.

List it on 9=7=98 for orders.

Member - Vice-Chairman

Await service report.
List on 24.7.98 for order.

Meméer vgé%féﬁégfﬁg;

-

Await service report.
List on 10.8.98 for order.

Meué( Vii%ché(aman

The records have not been produced.
There is nc representaticn on behalf of
the Government of Manipur.

Issue notice to the Chief Secretary
to the Government of Manipur to cause
production of the relevant records

- through a competent assistant on 15.9.
1998. On that day the Assistant must be

present‘at 10.30 A.M with relevant
records.

: é/[,ist on 15.9.98 for order .%
ice-Chairm
Mé“ pege Vice-Chairman

Mmoo .
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Notes of, the Registry. |7, Date | s '-.‘Otdér_df-fft”rie Cribdnafl 7 W
/3.% &’ 9g/ 115.9. 98 . Records "have not . | been

>

received from the Govt. of Manipur.

Issue reminder to  the  Chief
Secretary, .Govt. of Manipur
- for production of recerds . as

R \\ ’
earlier directed. \\
~ List!on 29.10.98.

Mé%gg;/

’

Vice~Chalrmen

v
X
25%/0.5¢ TKecee o5 gnd  tro iz pcadati o
s | S 799,
o andd 4 2.7 99,
f f %@; povlece
27.11.98 Présent : Hon‘ble Justice Sri D.N.
i Baruah, Vice-Chairman.
| In spite of the earlier orders
records have not been produced by the
Government 'of Manipur. Issue notice to
.S S€ the Chief Secretary to the Government of
Manipur for production of records.
,  List on 28.12.98 for production of
% ;re%:ords anc? further orders.
’% ' _ Vice-Chaififlan -
P9 |
2oté
28f12~95lPrF8ent : HQn‘ble Justice Sri D.N.Baruah,
v ! Vice-Chairman and Hon'ble Sri
: G.L.Sanglyine,Administrative
i . Member.
Cffice to report whether the notices/
 ha®’ been served on the Chief Secretary
Govt. of Manipur. _ {
~ List on 12.1.99 for order.
Member Vice-ChaTlrman
Pg
VR
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?, Ol et Learned quémment Advocate, Manipur
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s CLeeg &dﬂi’?’ | records are not producec‘l.
;m/ g sern Ly List on 15.2.99 for production of
/&M JM v records .
665 /)/\/C’ 3% * ¢ . ! )
07 /.78 / — L L
P : Member i : Vice-Chairman
Py g |
3.2.99 i The ‘learned counsel for the
parties are present. Let this case be
listed tomorrow, 4.2.99 for orders.
=5 FL
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GUWAHATTI BENCH :::QUWARATI-S5.

P
Y

0.A.No. 10 of 1995, 48/97 and 78/98.

: 8.2.99.
DA’}.‘E OF DECISION‘&..O.G.n.-0.6000

1 Shri Raghunath pPrasad, MCS (PETITTONER(S)

T - BET TR S TR ST T 0 TN DML AT Aae L T I LSS TT T S T R e AT LS T Sy e

e T O e e TG ST T TR

GG WL T St A SITL N SR TAAIDI e L taemBean SO TS TIRIE N

Shri M. Deka. ADVOCATE FOR THE

"PETITIONLR(S)

!
VIRS3US
oo 0Bd0n Public Service Commission.. ... RESPONDLNT(S)
o e S g g g s SR SSAOD
Shri B.C.p
Shri dc Pathak,Add1.C.G.S.C for ADVOCATE FOR THE
pondents No.l & 2 and Sri P.Bora, RESPONDENTS.
Govt.Advocate, Manipur. for respon-
dent No.3. '
THE HON'BLE JUSTICE SHRI D.N.BARUAH, VICE CHAIRMAN.
TEL HON'BLE SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER
l. Whether Reporters of local papérs may be allowed to
_ see the Judgment 7 '
2. To be referred to the Reporter or not ? -
3. Whether their Lordships wish to see the fair copy
] of the judgment ? : .
4,  Whether the Judgment is to be circulated to the ether

Benches ?

Judgment delivered by Hon'ble ® Vice~Chairman.

bk



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH .

original Application Nos. 10 of 1995,
' 48 of 1997 .and
. and 78 of 1998.
Date of Order : This the 8th Day of February.1999.

.
s Lo .,
-~ ¢ - 4 - L DN

Justice Shri D.N.Baruah, Vice-Chairman,

Shri G.L.Sanglyine, Administrative Member.

Shri Raghunath Prasad,

Quarter No. 10 Type=-V/G,

Lamphelpat, Imphal,

Manipur,

Pin 795004. « « o Applicant

By Advocate Shfi M.Deka.in all cases.
- Versus =

Chairman, Unlon Public Service Comm1381on*
and others. « +« « Respondents.

By Advccate Shri B.C.Pathak,Addl .C.G.S.C
for respondents No.l & 2 and Shri P.Bcra,
Govt.Advocate, Manipur for respondent No.3
in all the three cases.

i e B

- BARUAH J.(V.C)

All the above three Original Applications relate. to
the promotion of the applicant under the Indian Administrative
Service (Appointment by Promotion ) Regulation 1955. The

* contention of the applicant is that his case for promotion
to IAS was considered with the adverse entries made in the
year 1980-83. In spite of the adverse remarks had been
erased by the order passed by Hon'ble Gauhati High Court
in Civil Rule No.231 of 1987 he was not promoteéd to IAS.
In this connection the applicant also'filed similar Original
App}ications No.l?(Gf of 1990 and 0.A.131 of 1990 before
this Tribunal. Both the above applications were dispoéed
of by this Tribunal with theifollOwiﬁg observations :-

|  "We therefore, dispose of the appli-
cation with direction to the respcn-

dents to hcld the Review Selection
Committee Meeting to consider the

12//// B ' contd..2
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case of the applicant without the
adverse remarks entered in his ACRs
during the period from 26.12.80 to
31.12.81, 1.4.81 to 31.3.82 and

. 26:12.82 to 31.3.83, if it has not

" already been held. If the Review DpC

is held and the applicant‘s case is
considered without any-adverse remarks
he shall be assessed and after assessment
he would be put with other successful
candidates as on those dates. ‘his shall
be done as early as possible at any rate
within a pariod of 4 months from the
date of receipt of this order. Mr. p.
Bora has informed us that the applicant
has been recommended for selection for -
the year 1998. If that is so, this order
will not stand in the way in appointing
him . ". ) .

2. Heard Mr. M.Deka, learned ccunsel appearing on
behalf of the applicant, Mr. B.C. Pathak, learned Addl.—

C.G.S.E. for 'respondent Noes. 1 and 2 and Mr. P.Bora,

learned deernment_Advocate. Manipur for respondent No.3.

~The present-applications relate to the year 1989 to

1994 and 1997. The claim of the applicants ise similaf
to the earlier applications. Therefdre;_we dispose of
these applications also with direction to the respondents
that if thé Review Selection Committee finds that the
applicant was eiigible for promotion on earlier date,
then the present applications~have become infructuous,
else, if he 'was not successful in the earlier period the
case of the applicant '‘may be considered for the ,period
menticned in the present applications without taking
intc conside:atioh the adverse remarks. -

With the above observations the applications
are disposed of. Considering thé facté and circumstances

of the case we, however, make no order as to costs.

(G.L.SANGLYINE) , ( D.N.BARUAH)

Administragtive Member ' Vice=Chairman
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& copy of representatien aﬂéresseé to the
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1

Chief Secretary.é@vt. of Manipur fer prometion
0 the TsheSe -

ANNEXURE=A/ 30

A copy of representation addressed to the
Adviser/Chief Secretary,Govt.of Manipur for
promotion to the IeAsSe

ANNEXURE =d/4 & 2/4(a)«

A copy of repreéemtation Hdreseed to His

Excell ency, the Geoverner of Manipur fer

promotien te the IAS in respect of Mra

Raghunath Prasad,M.CeSs now Directer (Rehabilitation),

Manipur «
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FORM I C  +T.NO,

( Rule ¢4 )

Applicetion under Section 19 of the Administrative
Tribunal's aAct, 1985

Use in Tribunal's Office v
DATE OF FILLING fL -/~ 4§

| OR
DATE OF RECEIPT

BY POST _,
REGISTRATION NC. &/} / ‘9/ 5

Signature
Registrar

HE CENTRAL ADMINISTRATIVE TRIBUNAL;GAUHATT
BETWEEN
Shri Raghunath Brasad, Applicant
AND
le Chairman, Union Public Service RESPONDENTS

Cemmi ssion,Delpur Houcge,
New Del hi,

2. Secretary, Ministry of Heme Affairs,
Deptt. of Perseonnel & A.R.,
Govt, of India Central Secretariat,
New Del hi.

3« Chief Secretary, Govt. of Manipur,
Imphal,

4, Chief Secretary,Govt, of Tr ipura,
Agartal a.

5. Mr. R.K.Angousana Singh, Promoted te IAS,
C/C Chief Secretary, Govt., of Manipur, Imphal.

€. Mr.Ng,Woleng promoted teo IAS.
C/0 Chief Secretarv,Govt., of Manipur,Imphal.

7. Mr.L.M,Haokip,promoted to IaS,
'C/0 Chief Secretary, Gevi, of Manipur, Imphal,

8. Mr, 8.Jerol,premcted to IaS,
C/0 Chief Secretary, Govt, of Manipur, Imphal.

9. Smt.C,Kipgen,promoted to IAS.
C/0 Chief Secretary, Govt., of Manipur, Imphal.

10. Hr.A.Dwijemani Singh promoted to IaS,
C/0 Chief Secretary,Gsvt. of Manipur, ITmphal.

11¢ Mr, Kh,Dinamani Singh,promoted to IAQ":’?.
C/0 Chief Secretary,Govt. of Manipur,Imphal.

12« Mr. S.Kritivash Sharms, premcted to IAS.,
C/0 Chief Zecretary, Govt. of Manipur, Imphal.

13, Mr.R.K,Nimai Singh, promoted to IaS,
C/0 Chief Secretary, Govt., of Manipur, Imshal.

14, Mr, H.Imocha Singh,premsted to IAS.
C/C Chnief Secretary, Govt, of Manipur, Imohal,

Contd. . 2/
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DETAILS OF 2aPPLICATION

Particulars of the applicant:

(iyName of the applicant
({i¥ame of Father
(iii)Designation and office
in which empleyed

(iv) Office address

(v} addregs for service
of gli neti ces

gri Raghunath Prasad, MCS.
Late Sri Motilal Prasad.

Director of Rehabilitation,
Govt, of Manipur,

Directorate of Rehabilitation,
Wangkhei Angom Leikai,Imphal.

Sri Raghunath Prasad,
otr.Wo. 10, Type-V G,Lamphelpat,
Imphal, Manipur.Pin - 793004,

Particulars ef the respendent:

1.

<

2.

10.

11.

12

13

14,

Chairman, Union Public Service
Commi gsion, Dhelpur Heuse, New Delhi.

Secretary,Ministry of Home Affalrs,
Department of Personnel & a.R.Govt.
of India,Central Secretariat,

New Delhi.

Chief Secretary, Govt, of Manipur,
Imphal.

Chief Secretary,Gevt., of rrripl.lr a
Agar tal a. :

Mr,R.K, Angousana Singh, promoted to IAS,
C/C, Chief Secretary,Gevt, of Manipur,

Mr.Ng.Weleng =do- '
C/0,Chief Secretary,Govt. of Manipur,

Mr,L.M.Haokip -do=-
C/0,Chief Secretary,Govt. of Mgnipur.

Mr, S.Jereol -do-
C/0,Chief Secretary,Govt. of Manipur,

Smt. C.Kipgen -do- .
C/0,Chief Secretary,Gevt. of Manipur,

Mr. A,Dwijamani gi“xgh, e
C/0 Chief Becretary,“ovt, of Manipur.

Mr. Kh.Dinanani Singh -de-~ )
¢/0 Cnief Becretary,Govt, of Manipur,

Mr, S.Kritivashn Sharma -do-

¢/, Bhief Secretary,Govt. of Manipur
Mr, R,K, Nimal Singh -do-

C/0,Chief Secretary,Govt, of Manipur,

Mr, H.,Imocha Singh ~do-
C/®, Chief Secretary,Govt,of Manipur.

Centd/- 3,
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4,

5.

6.

'3-

The perticulars ef the order
ageainst which applicatien is
made

The gpplicatien is against the fellowing orders: -

The Govt. of Indiz ,Ministry of Home Affairs,
Department of Persomel Notifications issued from 1989 +to
1994 pertaining to the Officers @t SP.No.5 to 14 zbove .

Jurisdiction ef the Tribunzl:

The spplicant declares thast the subject matters
¢f the order against which he wants redresszl is within the
jurisdiction of the Tribunal .

Limitatien:

The applicant further declares that the spplicatien

‘within the limitation prescribed in Sectien 21 of the Adminis-

trative Tribunal Act. 1985 .

Facts of the case .
The facts of the case are given below:-

That the respendents No.,1 to 4 cemmnitted discriminatien
and favouritism while preparing the select lists for prometien
to the IAS prepared from 1989 te 1994 and did net select the
epplicant for premetion te the IAS . 7

That, the present spplicatien is against the noti-
fications ef the Gevt.of India,Ministry of Heme Affairs,Department
of Persomel & AR, against the select lists prepared freom the
Year 1989 to 1994 in which all the Ist 4(four) respendents
eéppeal to have been present and against the notifications issued
by Gevt.of Inida,Ministry of Home Affairs.Department of Persommel
& AJR. from 1989 te 1994, whereby the respondent Ne.2 gppointed
on premotien respondents No.5 te 14 .

That, the respendents He.5 tc 14 sre very much junior
te the applicent whe joined the Manipur Civil Service en 10-3-69

Contd/-4



-4 - ¢5/

@s a direct recruit and he was selected by the Union Public

Service Commission,New Delhi through I.A.S., etc.Exams. held in
1967 The respondents No,5 t® 14 jeined the Manipur Civil
Service on or after 19-5-75 a5 @ promotee or direct recruit

vide the seniepity list at ANNEXURE-2/1 (Sl.No, 36, 37,42, 44, 47, 48,
53 and ne senierity list has been suplied by the DP in respect
of Sri R.,K.Mimai Singh and 8ri H.Imecha Singh).

That a number of representatiens have been made to
the Govt, of Manipur for premeting this humble applicant to the
TaAeSe A letter addrecsed to the Chief Secretary, Gevt, of Manipur
for prﬁm@ﬁi@n to the IAS is placed at ANNEXURE- B/2 »

Another representation issued to the Advisor/Chief
Scretary,Govt. of Manipur fer premetion to the IA3 is pl aced at
Annexure -4/3 ,

A I'epresentation addressed te His Excellency, the '
Governor of Manipur for promotion to the TAS is placed 2t Annexure-
-V TN
‘ That the selection and the asppointment ef the respondents .
Sl.No, 5 to 14 to the IAS is illegral anc unconsti tutional .

Relief(s) sought

In view of the facts mentioned in para 6 sbove , the
applicant prays for the fellewing relief(s):

(a) That, the select lizt from 1989 to 1994 be quashed. ¢

(b) That, &ll notificatiens issved by the respondent ;
Weo.2 from 1989 to 1994,premoting the respondents
No.5 te 14 be qguashed . |

(2) That, the applicant be made senior te the respondents

No.5 to 14 with all consequential benfefi s like "

seni@rity>pay,rank,promotien,etc.

(d) That records from the respondents No., 1 to 14 be ,
called and copies of the praceddings of the Selection !
Committees azs well as notification be furni shed te

this applicant for seeking full justice .

(e} That , a sum of #5. 1000 lakhs be paid as damage to f
this applicant .

Contd/~5,




8.

9.

10

11,

12.

13.

Interim order,if prayed for:

Pending fingl decigion on the gpplication, the applicant
be appeinted as Cemmissieoner t® the Govt.of Manipur as his
juniers like Mr, N.,Luikham ané Mr. A.Saratchandra Singh were
sppointed s Commissieners te the Govt,ef Manipur, till dispesal
of this cases The guash GOI Netificatiens No,11039/76-AI1S(I)-A
dt.3rd June, 1977 and o, 28013/ 20/76~-AI5(I) dt.5.10.79, being

un-constitutional .

Details @f the remedies exhausted:

The representation dt. 6th July, 1993 te the Chief
Secretsry,Govt, of Manipur is already pending. Further, a
representation dts 24th January, 1994 addressed te the adviser/
Chief Secretary,Govt, of Manipur is already pending. Furthermore,
@ Cepresentatien gddressed te His Excellency, the Geverner of
Manipur dt, 6th June, 1994 is already pending.

Matter net pending with any ether court, etc.

This matter, i.e,, for qQuashing the select list frem
1989 to 1954 =25 well as quashing of notifications issued by the
respondent No, 2 from 1982 to 1994 is net pending before any
covrt ef law or any gother Bench of the Tribunal, except, O.A.
17(G) 90 in which none of the dove menticned respondents Ne,5 teo
14 appear .
Particulars ef Bank Draf/Pestal Order in
regpect of the Applicatien Fee :

1. Name of the Bank on which drawn - Imphal Secretariat
Branch of State
Bank of India. 1SSUED) o

. - e 7 :
2. Demand Draft Ne, O 5557% g. S G;UNPrh"HTq
DetailsQ@ﬁ Index : o ’b'lb"YH’. '
An index in duplicate containing the details of the
decuments to® be relied upon is enclosed,
List of enclosures - (1) Annexure -3/1.
in verification: (2) Annexure -2/2.
(3) Annexure -a/32.
(4) Annexure -2/4.

C@ntd/- 6.

44
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I, shri Raghunath Prasad,M.C.S, 5/0 (Late) Shri Motilal
Prasad, age 45 working as Director of Rehabilitation, Manipur
resident of (tr.No, 10 Type -V G,Lamphelpat, Imphal,Manipur, do
hereby vertfy that the contents frem 1 to 13 are true to my

npersonal knowledge and belief and that I have not suppressed
any material facts.

th Prasad

(R aghu
2 the zpplficant;

Signatt ‘
Fl ace, Imphal

Dated theyy th DR BIYEEA 1994,

Te,

The Registrar,
Central administrative Tribungl,
Gauhati.
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GOVERNHENT OF t12NIPUs
DEPKTAENT OF PERKSON.L & ADMINISTRATIVE
RuFORMS (P ER SONJEL DIVISION)

NO. 23/10/78-DP . - Imphal, the 5th august, 1980.
To '

All M¢C.8.0ffic £s(by nane -nd de. ignation)

Sub: ~Determination of inter-. Seacemturlty

of M.C.S8.9fficers.

Sir,
- 1 am directed to say that as per “ule 28(iii)of the
M.CiSsRules, 196 S(ﬂc amended from time tD time) , " the r lztlve

seniority of dire:t recruits and of prcemotees shall be detsarmined

accordan to the rotation of VQC?nClcS between direct recruits
and promotees which shall be based on the quitas of vacanCI-S
reserved for direct recrultm 'nt and promotion under rule$ ".
“CCOf@lngly @ tentative senirority list of 2ll direct rLcurlts,
and of promotees in the M.C.s. flxed at thL ratio of 50% for
GlrLCt recruits ano 50% for pr@mote:s according tb the rotation
Of vacancies is circul ated to you all. It #s reugested th«t
objections, if any, as to the maner fix= tlon ztc,, may klndly
be sent to tnls Depar tim=nt ls atest by 31—Q~F9 falllng which it

will be presumed that you h-ve nothing 9 say in the matter and .

agreed to your seniority position .

s

Sar o fAithfuily,

S"at/ t‘ B Slng‘h
I SeCretary to the Govt.of
13'11pur.

e

———T
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4. “L S I‘hasn jjom TQ -3.40 : 25, 8. 63 : 7-—4-—@37 ~do- Now L\S
t. " R.K.Nayo- o 21,3.39 12, 2.64 12,2.63 Direct
: . . ‘ - ‘ Recruit,
6. ® Ksh.Dh: 1anjoy Singh 1-.9-29 - 13, 2.65 ‘ ' 71-4-67 Initial
“ ; ) . von stitution.
7. A R.Prason . o 12.11.45 19-3-67 . 10 -3-69 Direect
. ' Recurit,
8. " N.Luikham . 21.12.33 15.3.65 19-5-70 Recruit . . '
) ‘ ‘ . : ’ : Prometee Now Ias
R S * S.Sarat sSingh. 25.10.34 19 - 13-5-70 Promotee
0. ™ M.Goejendra singh 1) 6.24 1-2-56 ' 1945.70 prometee
1. " A.Saratchandra Singh 1.6, 36 19-5_.70 - 135570\ Promotee
12, " 2K.Mocdhusana Singh 2.1.35  13-3-67 . 19-5-70 Promotee
13. 2 rh.Bo:rachandra Dmgb 1-.3-32 ' 13-5-78 ~ 13-5-70 Ppromotee
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) - ' » . , . ‘Recruit,
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3.
18,
9.,
20.
210

220

:236-

26, -

25,
26.
27.
28.
23,
30.
31,
s,
3g ‘» 'A
'35,

36,

37,
38,

. - Lo ?a‘wl'la

) »

®* Ch.Birendra Singh
" I.Ngalte
* Henry K.dani

" H.angahal Singh

i
]
4

Bl

e

n
L
a

4. Davatokhar bharna
Ke.K.Hu. "
Md, aAbc 13

Sa-.tar -

_Y.Gopa: Singh

A.R.Kh an

« ®. A 23Inja.

‘P.Bharat singh

KeKamini gsingh

‘A.Ibomcha singh
fS.Ningthemjao singhf

S.Budhachandra singh

J.K.Gangte
;Né.Laikham
‘M, Palmei

R.K Angousana 31nﬁh
Ng.Woleng

f

%.3.50

17.12.27

1.3.48

1.1.33
1.2.42

1.9.29

1.10.50
- 16.12,35 .
1.3.51
1.3.30"

1.3.52

30.4.23 -
1.3.49
10.1.24

1.3,52
1.4.33
1.3.50
1.1.33
1.6, 48

2.3,48 .

26.1,37

1.11.43

‘Q-q‘-.‘-,mm—»',-.-—-.—

6.3. .75

15.5..70

6.3.75

_19,5.70

6.3.75

19.5.70

6.,3;,75

19.5.70
6.3.75

12.5.70
6.3.75

' 13.5.75
6.3.75
£955.70

6.3.75

19.5.70
6.3.75

22 1.71
6;3575

C22.1.71

- 6.3.75

20.5.7%
643,75
20.5.75
6.3,75
20.5.75

6.3.75

20.5.7>
6.3.7
20.5,75
6.3.75
20.5.75
6.3.75
20.5,75
6.3.75
20.5.75
6e 375
20.5,75

6,3.75

20.5.75
6;3y75

20.5.75
 6.3.75

- - e e R T S

Direex =
Recruit,
Premotee

Direct recwuit,

"Prcmot:'.
Direct ;ecgﬁit(

Promotee

- Direct recruit,

Promotee,
Direct reoruit,

>~Prymotee.
birect recrutt, .

Promctee,
Pirect recruit.

Pfﬁmoteéx ,
Direct recruit.

.

Fr@motee.
Direct recruit,

rPromoﬁee;;

Promotes,

Dirsct rechit;'

Promotee

Dlr@ct recrult;“

F. P 0.
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1.4.27
1.3.43
17.11, 30
a2,

!

49,

50 -
51.
52.

53.
S4.

Shri N.Sangai Singh

».

T.L.3ingson

YeNimzichand Singh

S.Jerol

YiSaratchandra Singh

Smt$Kipgen

N. Tombi -singh
M.Kalachand singh
A.Dwijamani singh
Kh, Dinamani singh':

‘B, .Das Gupta

K.bourmanl olngh

.AfBirharl Singh .

AcW. Veorei
S,Kritivash Sharma
N.Ibotombi Singh

1.1.45
2.1.32
1.2.49

1.5.37
1.1.45.

1.4.37

1.3.47
1.4.29
' 5,23

1.4.22

1.1.32
1.3.44

1.8.35

22.1.71
6.3.75
7.8.75
6.3.75

21.3,72
6.3.75

5.3.73

9.3.75
5.3.73
6.3.75
5.3.73
5.3.73
'5.3.73
21.8.72
7.8.75
7.8.75

e i e e em mee el e e

. _._..._.‘...._‘...__....._.__.....—.—_..-.,__

20.5.75
6.3.75

20. 5.75 7-.

6.3,75

'20.5.75

20,5.75
20.5.75
20 .5,75¢
20.5,75

20.5.75

7.8.75
7.8.75

- Promotee,

Direct recruit.

‘Promotee

Direct recruitment,

Promotee,

Direct recruit.
Promotee, : -
Direct recruit,
Promotee,

Promotee,

Promotee.

‘Promotee.

Promotee

Promotee

‘Promotze, - -
Promotee ,
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| - ABBMSUER. WAL ds
TRUE COrY-

>

- ~ | CONFIDENTI 7L )\;\ |

: G@V hNMLNT OF MANIPUR . . ,
‘ DIRECTOR LTE OF REHABILI TATION: MANIPU:( &
. v . L
" No.3/67/9 1-DR(P t) : o Imphal, the 6th July, 199 3.

TO ' ’ 7

The Chief Secretary,
Government of Manipur, Imphal

‘Subject:~ Promotion to the I.x:S.

-

Sir,

It has comz =5 j shock. and surprise‘to me that both Sri
A.Dwijamzni Singn and Sri N;Tombi Singh have been promoted to
the IAS, thercby eliminating me for- the s2id promotion . It 4. -
50 p“lnful -and outr ageous tnwt I.cannot describe it as words
as both the sald Officers are my juniors and I have been conti-
nously being superseded in promotion to the IAS since, 1978 when
Mr;_N,Luikham,who retired ps'the Commi ssioner to the vat. of.
Manipur, was promoted to the I2 'S, superseding me in promdtion .

Itis so humllatlng to see th=t evsn after renderlng 25
years of continous serv1¢e to the Govt., I ‘am maltreated and not
promoted to the IAS while my juniors, even after. rendering S to 1
'years Of service have been promotcd to the IAS..I hercby reques
you onvr sg2in to kindly consider my casé for promotlon to the I -
sympathetically and‘aCCQrdlng to rules of natural justice. I tru
in you and once égain Fequest you tO promote me to~the IAS, as v
the past Selection Committee failed in doingvjuétice to me .

-

~ ' _ Yours faithfully,
sd/-
( Raghunath Prasagd, i C.S).
Director of Rehabilitatiom,. -
M anip’ur - ' .

——
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TRUE COPY -  ANNEXURE-2/3,
| - _MOST IMMEDIATE
- BY sPB.MESSENGEK |

GOVERNMENT OF MANIPUR
DIRECTORATE OF REHABILIATION
" MANIPUR

NQ. 3/67/91-DR(P t) : : Imphal, the 24th Jan., 1994.
To . : ' .

The Advisor/Chief ‘Secretary,

Government Of Manipur,Imphal.

éubject:-@ Promotion to the I.A.S. and Transfer and posting
as Secretary to the Govt,of Mam.pur in respect of
Sri R.Prasad,M.C.S .

[
Sir,

I am to bring to your kind notice that I belong to
the backward class,under the category of 'Rauniyar‘ caste, re-

~cogm.sed by the Mandal Commi ssion, Govt. of Blhar(my original Stat

helnq Bibar) ‘and the Govt.of India «

all thc- Governments both at the Centre and at the

+ State, are laying down- great emphasis on Social justice. I hav.

mﬂpleted 24 years of service as Direct M.C,S.Officer under th

_ \,o-vt.of bianipur(l joined Md( “,0n 10th March, 1969).,However, tll.;

now nelther I have been promoted to the IAS, which is long, lons
over due, nar I have béen gdven posting as Secretary to the Go- .
of Manipug, which speaks vojgmes about both implicit and expl ict -
discrimination in service a@i social justice against ne, w‘mcn L
kxindly be corrected immedi ately by both promoting me to the LA
as well as sppointing me as ‘Secretfary to the Govt.of Manipur, by

,creatir;g a pest Of Ex-cadre Se@retary to the Govt.of Manipur,

 YQurs faithfully,
SA/-
( ry Prasad ),

Direcgc- oif Rehabil itotion,
. Manipur

-— P



ANNEXURE-p/4.

TUKE CP Y ' . '
B QQQT IMMEDT M TE

I : A\ »
' ‘ R \(7 S Imphal, . o

o - - The 6th June, 1994 .

To T ' _ -

His hxccllewcy,- _
The Governor of Manipur, IMbh ~l. : .

Sub: -Promotion to the I.a.S. in respect of
Mr, ‘aghunath‘Praszd MCS, now Dircctor
(kg hablllt:tlon),Mnnlour

His Excellency,

I am to bring to your Exc: lLency&s kind notice tha

inspite of my long experience in service anc hlgh quallfleatlons
I have bewn denied promotlon to the Iha,whll my juniors numbcrlnc
more than 30 h- 've been ellowed promotion to the IAS, thereby super—
seding me in serV1Ce,whlch h:s Caused great mental angui sh- and pecu-
‘nisry losses t0 me . This has sl so down —grared me in th eyes of
my JUDlOfS Causing great frustration and dlc-aopoann nt to me .

qu, I .mention here that,I joined 'MCS on 10th March' 69,
as Direct Kecurit Officer through the U.P.5.C.;New Delhi .

May I further mention here that the type Of ACRS writt--
under ths Stite Govt.is based not on merit but on personal préjudi'

or pequnal favours or p el sonal liking an~ disllklng, i.e. is based
- On extraneous ’On&lMcf thns.rhus is in violation of. pr1001ple of

natural justice and equi ty .As such, a full-mechanlsm for writing

of ACR may be Bevzseo or 1t may be r~plnced by an tpern assessmen+

of the Officer ”1tﬂdut ﬁny string of confidential ity and =5 COpy Ot
the same should be glven to the Asscsssed Officer, This assessment

must be on m..it 3:1 -~y - ¢ Rl T B PR R R B T TTTRR I

extranaaus»considerations ghoul @ not be allowpd t creep into . -

, I, therefore, humbly retuest your Bxcellency to rectify
-all the 1n3ust1ceg done to me durlng the past 25 years of my service
under the’ GOVt.Ofiiﬁnlpur and allow me promotion to the IAS on the
basis of my highest mcrit,longcst experience and highestaquallfiac+f
The Tp! S Observations under No. 4/18/5 L7 . /."s:Ll'tb" e T
blased and mOth1ted(COpy enclosed) . - '

Yours faithfully,
. ‘ ~ ' . . Sd/—-
: (Raghunath Prasad ),

Dlrector of Kehabilitation,
Manipur



TRUE_COPY - . 3 . ANNEXURE-2/4(2)

To .

ir;,

14-1-1994 addressed to His Excellency, the Goveraor 6f Manipur,

NO..4/ 18/90-MC3/Dp
GOVERNMENT OF MANIPUR
DEP ARTMENT OF PERSONNEL & ADMINISTRATIVZ REFORMS
.- ( PERSONWEL DIVISION)

. . L)

Imphal, the 18th February, 1994.

shri Raghdnét‘h PrasadaMCS.' -
Director of Rehabili tation, -
Govt.of Manipur. .

Subject.—Promotion to the IAS and .transfer and pOotlng
as Secretary to the Govt,of Manipur in respect
of Shri R.FrasadsMCS-

4

I am directed to refer to your representation dated

~

+7phal on the above subject and to inform-.you that.your request
had been under active consideration but the s:me camot be

rmtertained at this ch'tr"Bg_fe under thé following conditions; -

" (1) There is nowiﬁjustice»or discrimination invoYved 1ni'
the process of selection and Your_piea for receiving
special consiceration on the basis of belonging to =
backward clas< in .ihar, has no support in_the'IAS'A'
promotion Regulatipns..The only way for you to get
_intd the IAS is tQACOmpete vour per fcrmance with the
rests of eligible junior Qfticers i

(2) Your last request For being aopointed as Secretary .
to the Government of Manipur is also without merit,
because there is no post of Secrc tary in the MCS

)

cadre ’ ~
e A , ‘ Yours faithfully,
: - 5d/-

(Kt, Tul exqwar Singh )
Undewr Se'c.-'et:_rv(DP)jGovL.of Manipur.
1) The Secretary. . CGcvernor, Manxpur Raj Bhav#n,Inph-l
"' for kind inform .tion of His Excellency, the’
Governor of Manipur ,

2) The Rel event File concerned .

Bt
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BEFORE THE CNETRAL ADMINISTRATIVE_TRIBUNAL
GUWAHATI BENCH GUWAHATI.

O.Ae NOo 10 of 1995,

In the matter of -~

Affidavit-in-opposition on behalf \\
of the Respondent Noe3 — in
answer to the application filed
by the Petitioner in the case cited
above,s
AND

In the matter of =

sri Raghunath Prasad |
- APPLICANT

- Versus =

The Union of India

and others.

- RESPONDENT

pﬁ~, .
byl .
0{ ﬂé } L X 2/-
ufuh®

\l

+ il gTHOMER OF APPIDATIY
. €BATICTN CBYNY, MRPRAL DEBL*
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(2)

AFFIDAVIT - IN - OPPOSITION ON BEHALF OF
THE RESPONDENT NO.3 (CHIEF SECRETARY:MANIPUR)

I, Kh. Tuleswar Singh, Under Secretary
to the Government of Manipur in the Department
of Personnel and Administrative Reforms (Personnel

Division) do hereby solemnly affirm as under:-

1e That, I am the Under Secretary(D.P.) to
the Government of Mahipur, dealing with the
records pertaining to the subject matter of the
preSent case. I have perused a copy of the
application filed by the applicant, Sri Raghunath
Prasad and also the official records relating

to the case. I have thus made myself acquainted

‘with the facts and circumstances of the case. I

am competent and authorised to swear this affi-

davit on behalf of the Respondent No.3e

2, That, save and except, those which are |
specifically admitted by me in this affidavit, I

deny all the allegations and contentions made by

the applicant in the application under reply.

PARA-WISE REPLY

3. That, as regards the averments made in

paragraph Noe1 and 2 I have nothing to say,

coe 3/=

J-

- SQICTOO00 C ACABRY
SN CIICTTHN, 008 SEne
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(3)

4, That, with reference to the averments

made in paragraph No.3, 4 and 5 of the appli-
cation, I state that during the period from

1989 to 1994, the following Notifications were
issﬁed by the Goveinment of India, Ministry of
Personnel, Public Grievances and Pensions, Deptte.
of Personnel and Training appointing by promotion
officers of the Manipur Civil Service as membefs
of the Indian Administrative Service(hereinafter
I:A.S. for'short) under Sub=Rule (1) of Rule 8 of
the I.A.S.(Recruitment) Rules, 1954 read with
Sub-Regulation(1) of Regulation 9 of the I.A.S.
(Appointment by Promotion) Regulations, 1955 and
allocated them to the Joint Cadre of Manipur -
-~Tripurae. The brief particulars of the said

Notifications are as under (e

1e Notification No.FeNo.-14015/18/89~A.1.5(1)
dated 8th January, 1991
- for promotion of Sri R.K.
Angousana (Respondent Noe5)

to the I.A.Se

2. Notification No.F.No.-14015/18/89-A.1.5(1)
dated 6th February, 1991
- for promotion of Sri Ng.Woleng
(Respondent No.6) to the I.A.Se

3e Notification NO.F.NG.-14015/27/90-A.I.S(1)
dated 21st February, 1992 -
- for promotion of Sri L.M. Haokip
(Respondent No,7) to the I.A.S.
3 .er 4/

wmmmco RENDOGT
FARN LI DO, 500D D



4,

Se

6o

Ts

9

\%(7\

(4)

Notification NoeF.=14015/27/90=-A.1.5(1)

dated 12th March. 1992

- for promotion of Sri Jerol (Respon-

dent No.8) to the I.A.Se

Notification No.F.=14015/22/92=A.1.5(1)
dated 25th February, 1993
- for promotion of Sri A. Dwijamani
Singh (Respondent No,10) now expired
to the I.A.S. |

Notification No¢F.=14015/5/92-A.1.5.(1)
dated 31st December, 1993 |
- for promotion of Sri Kh, Dinamani Singh
(Respondent No.11) to the I.A.S.

Notification No,F.=14015/50/92-A.I.S5.(1)
dated 3rd March, 1994
- for promotion of Sri Kritibash Sharma
| (Respondent No,12) to the I.A.Se

Notification NOoF.=14015/5/92=A.1.S.(1)
dated 3-3-1994 |

- for promotion of Smt. C. Kipgen

(Respondent No.9) to the I.A.S.

Notification No¢F.=14015/3/94=A.I1.5.(1)
dated 15th September, 1994
- for the promotion of
(i) Sri H. Imocha Singh and
(ii) Sri R.K, Nimai Singh to the I.A.S.

X ¥} 5/'
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(5)

The preéent application is
dated 15th December, 1994, I therefore,
submit that the present application in so
far as it concerns or seeks to challenge
the Notifications from Sl.No, 1 to 5 above
relating to the promotion of Respondents
No«5 to 8 and 10 to the I.A.S. is time
barred ﬁnder S. 21 of the Administrative
Tribunal Act, 1985, I accordingly deny
the averment of the petitioner that the
application is made within the time limi-
tation prescribed 6nder Se 21 of the Adminis-
trative Tribunal Act, 1985.

Se That, with reference to paragraph

Nos 6 of the applicationikvehemently deny,
the allegation of the agslicant that, the
Respondents 1 to 4‘committed,diécrimination
and favoritism while preparing the select
list during 1989 to 1994 for promotion to
the I.A.S. I submit that the allegations

is totally false, baseless and not substan=-

tiated,

eoe 6/"
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I further submit that the pre-
paration of the 9"Select List" were done '
strictly in accordance with the provisions
of Regulation 5, 6 and 7 of the I.A.S.
(Appointmentvby_PromotiOH) Regulation, 1955
by a Committee constituted under Regulation
3 of the said Regulation, 1955 and the
appointments to the I.A.S. were also made
strictly in accordance with all the relevant

rules and Regulations,

I further state that when the
list of eligible officers were sent up du?ing
the said yeérs, the name of the applicant
was always included by giving his due seniority
position in the list, but each time the Selec-
tion Committee while making an overall relative
assegsment of the service records of those eligi-
ble officers - found the merit grading of the
applicant very low and as such his ﬁame could
not be included in the "Select List", This
was the sole reason for not including him in
the "Select List" as better candidates with

better merit grading had to be accommodated.

As regards the allegations of the
applicant for promoting his juniors, I state
‘that appointment to I.A.S. is by selection

based on Seniority cum merit,

ces T/=
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I also state that the represen-
tations of the applicant were absolutely

without substance,

6o That, as regards paragraph No,7 of the
application, I submit that the reliefs sought
for by the applicant are not only baseless

but also fantastic. The applicant is not enti-
tled to any one of the reliefs claimed,

Te That, as regards the contentions made
in paragraph No.8 of the application, I submit
that the interim relief claimed is absolutely

unreasonable and baseless,

8e That, with reference to paragraph 9 of
the application, I state that, as submitted
above the representations of the ;pplicant men=

/1
tioned in, paragraph is absolutely without any

&
substances
9«  That, I have nothing to comment to the

averments made in paragraph 10, 11, 12 and 13
of the application,

10. That, I submit that, the application
under reply is without substance. There is
absolutely no cause of action for filig the
present application, The application is also

, V2
time barred as submittedAparagraph 4 above,

%
It is prayed that the application
be dismissed.

XX 8/"

L LTITIER GF ATHBATIY
AT I 0D, pERs-



(8)

VERIFICATION

I, Khe Tuleswar Singh, Under
Secretary(D.P.), do hereby verify that the
statements made in paragraph 1 to 8 above,
are true to my knowledge derived from'
official records and those in the remaining
paragraphs 9 and 10 are my humble submission

to the Hon'ble Tribunal.,

Verified at Imphal on 2A~AL
#%ﬁx' day of April, 1995,

o LT Todes eosn St

( Khe Tuleswar Singh g
Under Secretary(D.P),
: Government of Manipur,
DEPONENT o

Drawn by

o

( N.P.C SINGH )
ADVOCATE., Sol
== olemnly affirmeq hefore me

is the
day of o 1 b g
y 0 WJ\-'(, 1945, The dec;as;anﬂtrl's ’

identifi . 1. //
N ’V JI% p .
e — S0 g :

7

FB00000s mevrere
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. Tt T e over ang explained
Neconter 45 (4 (1, declarant and that the

— T med perfectly to understand
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Rejoinder Affidavit on behal £ of the Zpplicant

in answer to the Affidavit =ineopposition on

behal £ of the Regpondent No, 3 (Chief Secretary,Manipur)

in the case cited above

- AND \

In the matter of -

Sri Raghunath Prasad,MCS ‘ :

VX Se

The Union of India

and Others i‘
- RESPONDENT

REJCINDER AFFIDAVIT ON BEHALF OF THE APPIHCN\TT

I, sri Raghunath Prasad,MCS at pfesemt Direc;tor
of Rehabilitation,Govt, of Manipur,resident of Qtr. o,
10 Type-V/G,Lamphelpét, Imphal 795004, Manipur, do.
hereby solemly affirm as under :=- | ‘

1. That save and except those which are specifically

admd tted by me in this Rejoinder Affidavit, I deny all «

COWM\Scmqu cr ”r‘D"V'TBm "
SAURATY b T LoLTe 2 "

T




allegations, and contentions made by the Respondent in

‘his Affidavit-in-opposition .

R That, as regards the avertments made in pafa-1,2

and 3 of the Affidavitein-opposition, I have nothing to savYe
3e That, with reference to avertments made in Para -

4 of the Affidavitein-opposition,it is submitted that
copies of the Notifications under Sl.Mo,1~9 have not been
| made avellable to the Applicant by the Respondent No, 3. 5’1

T e e

m;s&how secretive and malacicus and mzlafide the
Respondent Ho, 3 is and Hon' ble Tribunal may kindly direct
the Regpondent No, 3 to furnish copies of the Notifications
which promoted Regpondents No.5 to 14 from MCS to IaS vide

my Application under Oa No.10/95 ,

That, the present application is not time-barred
and the Hon'ble Tribunal, to whom this humble Applicant
has prayed for justice and equity, has inherent pPOvWErs to:
do justice and grant relief to this victims of injué;tice,
Oppression and supression,committed by the authorities of

Government of Manipur ,

4. That, as regards pafa - 5 Of the Affidavit-in-
opposition,it is a fact that the Respondents 1- 4 committed

favouritism while preparing the Select List during 1989-94
- .

P.T, 0O,
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ot .
That, the prqﬁ\%ﬁaﬂ.cn of the " Select Lists " were not
doﬁe according to justice and equity,but were done in

egetcise of colourful authority .

That, the Sub-Rule - 5 of the IAS(Appointment by
Promotion)Regul ations 1955 is itsel f un-constitutional so
far Sub-Section «IV - V are concerned, The same ale Tre-

produced: -

5(4) The Selection Committee shall classify the eligible
Officers as ' Outstanding', Vér'y good' ;Good' or ‘Unfit’
as the case may be, on an overall relative assessment of
thelr Service records - Substituted vide Not fication

Noe 11039/6/76-215(I)=A o+ dated the 3rd June, 1977 .,

5(5)-The List shall be prepared by including the required
number of 'names, first from amongst the Officers fainally
classified ' Outstanding' then from amongst those similarly
Clasgified as ' Very Good' and thereafter amongst those
similarly classified as ' Good' and the order of names
Inter-se~ within each category shall be in the order of
their seniority in the State Civil Service - Vide Noti fi-

cation No, 28013/20/76 «2AIS(I),dt, 5=-10-79 .,

It is prayed that the above 2 ~Notifications dt.
3réd June'77 and 5th October,'79 be quashed being ultra=-vireg

of the constitution of India,

That, the name of the Applicant was deliberately
omi tted from the ' Select List' as the applicant is not a

local man and is an outsider coming from Bihar., The whole -

PeTeOs

e
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system Of merit grading has been designed to deny pro-
motion to the Applicant and the very basis of merit
grading 1s arbitrary and whimsical and therefore ultra-

vires of the Constitution of India and needs to be quashed,

That,k vromotion of my juniors to the IAS has been
done under influence and under colourful exercige of autho-
rities and not based 6n Seniority-cum-merit, I excel all
my juniors. 1 pogsess Ist-Class Hon's in History from
Patna University,very high 8ad Class (58%) in MastegsDegree
in History from Delhi University and I poOssess a Deuree in
LLB from Manipur University. As a student I have been to the
U.Se 2e for l-year under American Field Service Internatinonal
Schol ar ship and before joining the MCS, I was working as
Probationary Officer,SBI, at Bhilai,M.P.

The very basis 0f so-called merit, drummed up by
the Respondent is bogus, and as it is based on writing of
ACRs, There is no Vmechanism t0 assess performgnce of an
Officer and hence aACRs are return arbitrarily axid it is
based on sweetwill, whims, fency, fear frown and favour of tke

Officer,witing the ACRsg ,

There is no correct system of witing ACRs, Mriting
of ACRs which should be purely on performance and transparent
has become a heven for mass manipulation and mepotism and

favouritism .

p. T’ O.
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Actually the system of ACRs heven militates
agaimst the Gonstitution of India and shoulg be re-
placed by a systen of Open assessment of per formance
of Officer and sifice there is no full-proof meshanism
O assess perfobmance of an officer,promotion should
b'e based purely on seniority and not on so=-called rﬁeri t,
which is nothing but.favouritiém and nepoti sm ,Following
the system of promotion on the basis of séniority which
was in-vogue béfore the Noti ficatioh dte 3rd June, 1977
is a lesser evil,if we call it sn evil at all, but to
follow the so-called merit system is a greater evil, which
generates rotten administration under which everybody‘

suffered .

5. . That, as regards para -6 of the Affidavi t~in-opposi tion,

the Applicant is entitled to claim all the reliefs,

6.  That as regards para -7 Of the Affidaﬁit—in—Opposiiﬁ.on,

the relief claimed is reasonable and has basis .

7o That, as regards para -8 of the Affidavi t-in-0pposi tion,
the representation mentioned in the dpplication is full of
substance .

8e That, as regards para -9 of the aAffidavi t-in-opposi tinn,

I have no comment ,

9. That, as regards para =10 of the Affi davi tein-oppo-
sition, the filing of the present application of the zpplicant

is not time-barred .

FFIDAVIT
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I, Sri Raghunath Prasad,MCS, at present
Director of Rehabilitation,Govt.of Manipur,resident
of Qtr.No.10 Type-V/G,Lamphelpat,Imphal, do her eby
verify the statements made in PARAGRAPHS 1 TO 9
are true to my knowledge o
Verified at Imphal on = .
, NOV.
- 17h day of May, 1995 -
: Ra/jn ath Prasad,MCS ‘
B At presént,Director of Rehapilitation,
Solemnly affirmed before me thie . Manipur.
 adwof. Nov 1nae v s the-.. L7 Otr.No. 10 Type-V/G,Lamphelpat,
. 3 Ay O1L....INOY.. 1398 The dectapant is Imphal
.{dﬁﬂﬁﬁ'“"} }"'.-’ e rg A‘ M. :
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